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el LA, No. 798/2023 has been filed on behalf of respondents no. 39 and 32 for
directions to official respondents to comply with order of this Tribunal dated 17.10.2023.

wRIgY

2; lLA. No. 799/2023 has been filed on behalf of respondents no. 62 and 54 for
directions to official respondents to comply with order of this Tribunal dated 17.10.2023.
6. Notice of the interim applications be also issued to the remaining respondents

requiring them to file their replies/responses therein on or before 07.11.2023 by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

8. In view of the facts and circumstance of the case, we also consider personal
appearance of officers duly authorised by Director, Directorate of Geology and Mining, Uttar
Pradesh, District Magistrate, Mirzapur and concerned Regional Officer, UPPCB(Physically or
through VC)on the next date of hearing to be essential for producing the relevant record and
assisting this Tribunal in just and proper adjudication of the questions involved in the case.

Accordingly they are directed to remain present before this Tribunal on that date with the
relevant record........
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0. The mining lease holders are directed to fi ith

EC/consent conditions including CSR/CER activities an

Committee. The proprietors of stone crushers are also directe

obtaining of consent from UPPCB and compliance with conse
vint Committee before this T vibunal with copy [0

aclivities and recommendations made by the J
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.
11 The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
12.2023 by e-mail at

mining lease holders and stone crushers on or before 31.
carchable PDF/OCR Supported PDF and not in

le their response regarding compliance W
J recommendations made by the Joint
d to file their response regarding
nt conditions including CSR/CER

compliance by the
judicial-ngt@gov.in preferably in the form of s
the form of Image PDF.
_ In view of the fact that all the mining lease holders have obtained CTO from
. th ini IICE
i fe :umng lease holders are allowed to resume and continue with mining activities. .
, Jurther e 1 : !I
Sivanoniy mu Uf'a'e: s in this regard will also be passed by this Tribunal on filing of compliance u
en ine leagee . I
T Sm:mn& lease holders and verification report by UPPCB and District Magistrate, l
: e crushers, who ar, . 5
o are the appellants in the civil appeals filed before the Hon'ble .’

(¥ Scanned with OKEN Scanner



Supreme Court of India, are
13 of order dated 03.07.2023 sha

paragraph
Court of India. Other stone crushers who are having

operate. Further orders regarding

1891 \‘

-2
entitled to operafe das the direction issued by this Tribypg; |
11 remain stayed as ordered by Hon'ble Sup,emn

4
valid CTO from UPPCB are also allowed 1,

the stone crushers will be passed on receipt of orders from

Hon 'ble Supreme Court of India.....
iz A T G FYIT CTO s

geemIed g oud vl oo HZTY

75 R 31.05.2023 TG 121 T &
o QUG @ gReTd o WK €
521 /2022 ¥ faAi® 17.10.2023 P Tl

R} derar farE 31122027 T 2/
aRa @RI, a8 faeell gRT IF Moo Fo
¥ wdiga @ ueel

ﬁamzﬁmﬂﬂm&:qﬁ
3 fap w0 BT D

ﬁéﬂfﬁwumﬁzﬁmﬁ’f

aa@wmﬁafﬂzﬁa@rfﬁsﬁ \
el aﬁﬂmﬂﬂﬂmwﬁ- forers

S Siw @ WeX # e

momﬁwawﬂmwmaﬂmmm /
(frdar )
forenferarT
A |

gziE @ agledie |

W:Wﬁwwwm@é@ﬂﬁﬁ:—

1 gﬂ@gﬁawq&@ﬁfﬁﬁﬁm,eomw,mi

2 W@%@m)mo@agﬁﬁaﬁzmﬂ,ﬂéﬁﬁﬁ.

3. ﬁ@w,@aw@ﬁﬂﬁéwm.aonoaﬁﬁw.ml

4. ﬁéﬁﬁﬁ.@ﬁgv&nqgﬁ%mm(mmm).m@éaaﬂmﬁl

5. I qgEaR Y, (gai—2), So%0 HGT iz a8, frfa @S, TRl TR,

6. Wq@mﬁ,sonomﬁﬁawﬁré,ml Q/
RrenRrert
AR |

n e

C} Scanned with OKEN Scanner



1892

(aferr ITFT)
feis @/t /2023

TEiE w3/ THTH0—30 / @fST /202324
/2022 YU

frya mw@agﬁam,qgwwaﬁmﬂ”“
17.10.2023 aﬁmﬁﬂm'ﬁm* |

g QoW ¥y T o H AP
gre A |
st ke SuUEA™I
ga st sReax SN
Rrar I T e uieEeT,
aedie gAR, STUE ARSI
I
mwﬁm—maﬁm—wﬁwm—mﬁ?ﬁﬁaﬁm
w‘@n—msﬁwzsowmﬁmaweq@ﬁﬂmﬁrwnw |
(ﬁaﬁ/m/uﬁm)mwmﬁmﬁ 26.08.2016 08.
@ﬁ@?rwwmaﬁﬁmw@ﬂﬁﬁamﬂéﬁwﬁwwwo
Ho 521,/2022 Wﬁ?wwmmaﬁ § faid 27.042023 B UG
ma%aqgmaﬂﬁwmﬁaaﬂmgﬁaﬁmﬁmwél
gRT Sad 30T Wo 521/2022 FUIS

a0 g gRd SR, g facell
Waouowamﬁﬁw17.10.2023@%%%@%&@%%% -
10.  The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
directed to file their response regarding

Committee. The proprietors of stone crushers are also
'B and compliance with consent conditions including CSR/CER

obtaining of consent from UPPC
activities and recommendations made by the Joint Committee before this Tribunal with copy (o

Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11.  The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such

compliance by the mini :
pliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at

udicial-net@eov in nr ]
Judicial-ngt@gov.in preferably in the form of searchable PDI/OCR Supported PDF and not in
the form of Image PDF.
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UPPCB, the mining I“- ; fact that all the mining lease holders have obtained CTO from
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Supreme Court of India, are entitled to operate as the direction issued by this Tribunal i,
¢ ordered by Hon'ble Supreme
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Hon'ble Supreme Court of India.....
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are directed to file their response regarding compliance with
d recommendations made by the Joint

10, The mining lease holders
file their response regarding

including CSR/CER activities an

Iso directed to

EC/consent conditions
ce. The proprietors of stone crushers are a
ith consent conditions including CSR/CER

ance wi

Committ,
obtaining of consent from UPPCB and compli

int Committee before this Tribunal with copy 10
zapur by e-mail on or before 30.11.2023

activities and recommendations made by the Jo
Member Secretary, UPPCB and District Magistrate, Mirz
PDF/OCR Supported PDF.

at judicialngt@gov.in preferably in the form of searchable

/1. The UPPCB and District Magistrate, Mirzapur are directed 10 file report verifying such
compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in

the form of Image PDF.
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Supreme Court of India. are entitled 1o operafe as the direction issued by this Tribunal in
paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon'ble Supreme
Court of India. Other stone crushers who are having valid CTO from UPPCB are also allowed to

; ] rders from
operate. I wrther orders regarding the stone crushers will be ;mssed on receipl of o I
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_10.  The mining lease holders are directed to file their response regarding compliance with

CSR/CER activities and recommendations made by the Joint
their response regarding
ding CSR/CER

EC/consent conditions including

Committee. The proprietors of stone crushers are also directed to file

of consent from UPPCB and compliance with consent conditions inclu
the Joint Committee before this Tribunal with copy to

firzapur by e-mail on or before 30.11.2023

obtaining
activities and recommendations made by

Member Secretary, UPPCB and District Magistrate, A

at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

1. The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining lease holders and stone crushers on or before 31.1 2.2023 by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in

the form of Image PDF,

.14, In view of the fact that all the mining lease holders have obtained CTO from

L.FP p ) s » n
, CB, the mining lease holders are allowed to resume and continue with mining
owever, o I y . = ; , .
i further orders in this regard will also be passed by this Tribunal on filing of compliance

esponses by the mini .
v the mining lease holders and verification report by UPPCB and District Magistrate,
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10.  The mining lease holders are directed to file their response regarding compliance with
by the Joint

ng CSR/CER activities and recommendations made
directed to file their response regarding

onsent conditions including CSR/CER
before this Tribunal with copy to
_mail on or before 30.11.2023

EC/consent conditions includi
Committee. The proprietors of stone crushers are also

obtaining of consent from UPPCB and compliance with ¢

activities and recommendations made by the Joint Committee

Member Secretary, UPPCB and District Magistrate, Mirzapur bye
at judicialngt@gov.in preferably in the form of searchable PDIF/OCR Supported PDF.

directed to file report verifying such

11, The UPPCB and District Magistrate, Mirzapur are
31.12.2023 by e-mail at

mining lease holders and stone crushers on or before

compliance by the
in the form of searchable PDF/OCR Supported PDF and not in

Jjudicial-ngt@gov.in preferably
the form of Image PDF.
UP;E; -;e m;r; 1-':;0}1’ o-f the fact that all the mining lease holders have obtained CTO from
Hﬂh.ﬂ,c; rory ng ea.s'e h(l)!ders are allowed to resume and continue with mining activities.
response.:; ;:2::’;:?:’;: ;T . ﬂfé‘f) Dk posist by (Wl . ﬁﬁng Ofcompﬁance
Mirzapur. The stone .:-fm:as_c. holders and verification report by UPPCB and District Magistrate,

; rers, who are the appellants in the civil appeals filed before the Hon'ble
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Supreme Court of India, are entitled to operate as the direction issued by this Tribunal in

paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon’ble Supreme
ho are having valid CTO from UPPCB are also allowed to
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..... 10.  The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding

obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.1 1.2023
al judicialngi@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

1. The UPPCB and District Magistrate, Mirzapur are directed 10 file report verifying such

compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at

Jjudicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in

the form of Image PDF.
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UPPCB, the mining lease holders are allowed to resume and continue with mining
However, further orders in this regard will also be passed by this Tribunal on filing of complia
responses by the mining lease holders and verification report by UPPCB and District Magistrae,
Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon'ble
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..... 10.  The mining lease holders are directed to file their response regarding compliance with

EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding
obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
al judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11. The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such

compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at

Judicial-ngt@gov. in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

In view of the Jact that all the
UPPCB, the mining lease holders are
However, Jurthey orde
"esponses by (he

mining lease holders have obtained CTO from
' allowed to resume and continue with mining activities.
IS in this regard wil] also be passed by

mini 2
M ning lease holders ang verification report
- 1he stone Crushers, ywho are the appe

this Tribunal on filing of compliance
by UPPCB and District Magistrate,
llants in the civil appeals filed before the Hon’ble

(¥ Scanned with OKEN Scanner



1905

2.
Supreme Court of India, are entitled to operate as the direction issued by this Tribunal in
paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon'ble Supreme

Court of India. Other stone crushers who are having valid CTO from UPPCB are also allowed (o
t of orders from

operate. Further orders regarding the stone crushers will be passed on receip

Hon'ble Supreme Court of India.....
YeeHING ZIVT 9@ G % Goq0 HZI RAAT IS & Td GV Frd CTO 7417
75 R 0506.2023 FYqa 3 71 & [orega) e f@71d 31.12.2027 T g/
w:mﬁﬁq&wmovr@ugﬁaaﬁm,ﬁéﬁﬁﬁmwaﬁomﬂo
521 /2022 § AP 17.102023 B WRA AW B el ofudh var FH W T G

mﬁW/qﬁaﬁaﬁwﬁwﬁéﬂémumﬁmﬁﬁ%ﬁimoWa%
Gﬁmﬁﬂ$wﬁmmmﬁsﬁanﬁﬁm§ﬁﬁaﬁaﬁ,ﬁw

moa@m%wawmwﬁﬁﬁa%mwl /
(T o)
(SEHEER
ARSITYR |
UFie g agfedi® |

yRfeft —Frefifad @) FerRt Ud mavas sriare! eg 9t —
TR N, T vd @i U, SoHo AR, A |
Faee (Sgfsfrre) Mo sy &Ra sftrewer, 7E e,
Fréer®, yed Ud Wivmd feeerd, So40 WiHGl Had, e |

Préers, @M GRE HEINSUey (MRA WRPR), TRIVRI! &, TR0 |
@y gafaRvr SfE, (Fai—2), Sodo ueuer A s, fngfa v, M TR,

TGS |
&3 et Sovo wguvT A are, e | DQ’

1.
2.
3.
4
5

o

(¥ Scanned with OKEN Scanner



(@frer arT)
feid 02/ (/2023

gRr aogo ¥o 521 /2022 gHgor<

B LU / THOTHOR0—30 / @l /202324
) wiRa amew @ AT D

Wﬁﬂﬂomﬂmﬁﬁﬁfﬁnw.zozs
g A |
#owwm@aawﬁ.ﬂnsﬁﬂ?ﬁﬁﬁfg
geft st W R RE
gl BRI Fiferd) fe wie =402,
ﬁﬁ%@v@.mﬂ?mmﬁ-m
. —
mﬁﬂﬂﬁwemaﬁmﬁ—wﬁuﬁm—mﬁ?ﬁﬁaﬂmﬁﬂ
ﬂ@r—wo/zﬁwaooqﬁmﬁm&!@@ﬁﬁﬁﬂﬁrﬂvﬁv@@?
(ﬁﬂﬁ/aﬁ?@?/qﬁm) &1 @a9 ueel faid 22.11.2016 & 21.11.2026 T 10 94 DI e
agﬁcw?[wwmﬂaﬁmomgﬁﬂmﬂéﬁﬁﬁmaﬁm
FHo 521/2022 wﬁﬂﬁwwmwawﬁﬁqﬁﬁzmuozsﬁmﬁﬁ
mﬁﬂmﬁﬁ@ﬂ/qﬁmmuﬁaﬁmﬁmw%r

w0 aLg gRa B 7 Reh g1 Saa iov0 WO 521,/2022 j
Waouomuamﬁﬁ#@17.10.2023&$rtrrﬁﬁaﬁsr$zmﬁszr3ﬁrﬁmﬁﬁ%:~

..... 70.  The mining lease holders are directed nce with
CER activities and recommendations m

EC/consent conditions including CSR/
Committee. The proprietors of stone crushers are also directed to file their response regarding
consent conditions including CSR/CER

ent from UPPCB and compliance with
iittee before this Tribunal with copy 1o

obtaining of cons
o and recommendations made by the Joint Comn

e-mail on or before 30. 11.2023
ed PDF.

UPPCB and District Magistrate, Mirzapur by
rm of searchable PDF/OCR Support
directed to file report verifying such
31.12.2023 by e-mail at

to file their response regarding complia
ade by the Joint

activifi
Member Secretary,
at judicialngt@gov.in preferably in the fo

11 The UPPCB and District Magistrate, Mirzapur are
holders and stone crushers on or before
PDF/OCR Supported PDF and not in

compliance by the mining lease
judicial-ngt@gov.in preferably in the form of searchable

the form of Image PDF.
holders have obtained C TO from

Um-;g; ::w ,,;,{:,-:ie;i of the fact that all the mining lease
However, further o f}e; :i:: :;-'ff{ders are ('dlmvcr{ to resume and continue
responses by the mining le ."-‘ regard will also be passed by this Tribunal on filing of comp

g lease holders and verification report by UPPCB and District Magistrate,

A‘ﬁl‘.‘!ﬂpur Th
. e stone crushers w
ers, who are the appellants in the civil appeals filed before the Hon'ble
2

e e

(¥ Scanned with OKEN Scanner

with mining activities.
liance



1907
o

Supreme Court of India, are entitled to operate as th

13 of order dated 03.07.2023 shall remain stayed as priared. 2. Hon e Sigwens
id CTO from UPPCB are also allowed to

vill be passed on receipt of orders from

e direction issued by this Tribunal in

paragraph
Court of India. Other stone crushers who are having val

operate. Further orders regarding the stone crushers 3

Hon 'ble Supreme Court of India.....

WWWW#'GDHOWWW@{ Fe@d FI% [T CTO 7T
7 R 22052023 FYGA [T 7T &, B} derarr T 31122027 T &/
aﬁ:mﬁaﬂa%q&nﬁmow@asﬁaa@w,ﬂéﬁ:ﬁﬂmwaﬁmﬁo

521 /2022 1 fRsid 17.10.2023 1 g oY @ e D Ul i Wgpd @ geeT
3 fop #o AT

M@W/qﬁaﬁaﬁaﬁﬂﬁfsﬂﬁi‘wa}wmaﬁm
aﬁsﬁﬂﬁwﬁaﬁmmmﬁsﬁamﬁamgﬁﬁﬂﬂaﬁﬁmﬁ

moaﬁw$wwwmwﬁﬁﬁaﬁww| /
(Rraier o)
Rrenferar
HROITYY |
uFid 9 agledid |
yfeferfd —WﬁW@WW@Wﬂ

' afera, s qd @fvepd T, oMo R, AETS |
Faae (Sgfefrac) Woﬂ'@ﬂgﬁﬁaﬁ?ﬁ?ﬂ.ﬂ?ffﬁ‘cﬁﬁ,
afyed FreuTer, Sovo e 7, TS |

:

2

3 fagem, yad W™

4 ﬁéw,aﬁgvmqgﬁéﬂm(ﬂﬂﬁmw),mmmmﬁl

5. Fw yatawer ], (gei—2). GOHOWW@,WW,MW.

TGS |

a%aﬁﬂaﬁﬁrﬁ,eouowﬁﬂﬁwaﬁé,mﬂﬁl Q,
Rrenfrar!
HRONYX |

(¥ Scanned with OKEN Scanner



P

1908
PRt Rieer, IR

(P i)
THiE (MG / wouHoio—30 / @iST / 202324

v : w0 wsfta eRa af@er, E Red 89
ST o0 ST d o A el 17.10.2023
T N |

o wda Riz g3 4N Rigar Rig

frarft s929 /53w, W T,

oTT— Wosfioango, THIG—ad 19

Reis 62 /1| /2023

affovo w0 521/2022 I
7 TRa aRY B I B

aa?ﬁﬂ-gﬂwﬁuﬁuw—mﬂ?ﬂééaﬂm

SUerE  SuEfel ARl UeR Frswe
2016 W 21.11.2026 TH 10 aF BT agfer

aRq afyeeor, 8 faech 1T 3070
¥ fasid 27.042023 B TR

AP TE § SIe—HIReIgY @
HE—180/2 ¥ THAl 250 TPS & #
(ﬁﬁﬁ/m/qﬁm)fmwmﬁaimzzm
%gwiﬁrgﬁ%jeaﬁwuaaaHﬁmow@u

Tio 521,/2022 RUIA @A SR HA¥ WoF I T
mé‘agqmﬂﬁam/uﬁmaﬂﬁm&mﬁﬁmm%r

a0 g gRa sk, A% fowel gRT 9Ed aiouo wo 521/2022 HRUI<
aﬁmaouomaﬁﬁféﬂféﬁ1?.10.2023a$rmﬁasna*ﬂ$zmﬁaﬂﬁamﬁma%:—

are directed to file their response regarding compliance with

..... 10.  The mining lease holders
ndations made by the Joint

EC/consent conditions including CSR/CER activities and recomme
crushers are also directed to file their response regarding

Committee. The proprietors of stone
nt conditions including CSR/CER

obtaining of consent from UPPCB and compliance with conse
by the Joint Commiltee before this Tribunal with copy to

activities and recommendations made
Mirzapur by e-mail on or before 30.11.2023

Member Secretary, UPPCB and District Magistrate,
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11, The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such

compliance by the mining lease holders and stone crushers on or before 31. 12.2023 by e-mail at

Jjudicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in

the form of Image PDF.
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paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon'ble Supreme
Court of India. Other stone crushers who are having valid CTO from UPPCB are also allowed to

operate. Further orders regarding the stone crushers will be passed on receipt of orders from
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..... s are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprielors of stone crushers are also directed to file their response regarding
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10.  The mining lease holders are directed to file their response regarding compliance with

EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding
t conditions including CSR/CER
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_J0. The mining lease holders are directed to file their response regarding compliance with

EC/consent conditions including CSR/CER activities and recommendations made by the Joint
egarding

tors of stone crushers are also directed to file their response r
nditions including CSR/CER

e this Tribunal with copy to

Committee. The proprie
obtaining of consent from UPPCB and compliance with consent co

activities and recommendations made by the Joint Committee befor
UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023

Member Secretary,
in the form of searchable PDF/OCR Supported PDF.

at judicialngt@gov.in preferably
/1. The UPPCB and District Magistrate, Mirzapur are directed to file report verifving such
compliance by the mining lease holders and stone crushers on or before 31. 12.2023 by e-mail at
Jjudicial-ngt@gov.in preferably in the form of searchable PDI/OCR Supported PDF and not in
the form of Image PDF.
....... 14 In view of the fact that all the mining lease holders have obtained CTO from
and continue with mining activities.

UPPCB, the mining lease holders are allowed to resume
this Tribunal on filing of compliance

However, further orders in this regard will also be passed by
responses by the mining lease holders and verification report by UPPCB and District Magistrate,

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon'ble
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activities and recommendations made by the Joint Committee before this Tribunal with copy 10
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14 In view of the fact that all the mining lease holders
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crushers, who are the appellants in the civil appeals filed before the Hon'ble
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their response regarding compliance with
CSR/CER activities and recommendations made by the Joint
directed to file their response regarding
h consent conditions including CSR/CER
before this Tribunal with copy 10
1.2023

Mqﬂﬁw—maﬁ

CElk]
. 10. The mining lease holders are directed to file

EC/consent conditions including

Committee. The proprietors of stone crushers are also

obtaining of consent from UPPCB and compliance wit
by the Joint Commitice
Mirzapur by e-mail on or before 30.1

PDF/OCR Supported PDF.

activities and recommendations made
Member Secretary, UPPCB and District Magistrate,
at judicialngt@gov.in preferably in the form of searchable
zapur are directed (0 file report verifying such
rs on or before 31.12.2023 by e-mail at
PDF/OCR Supported PDF and not in

11.  The UPPCB and District Magistrate, Mir
compliance by the mining lease holders and stone crushe
judicial-ngt@gov.in preferably in the form of searchable
the form of Image PDF.
obtained CTO from

....... 14.  In view of the fact that all the mining lease holders have
ctivities.

UPPCB, the mining lease holders are allowed 1o resume and continue with mining a
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
rc.x.‘pm?.\'i'-f by the mining lease holders and verification report by UPPC B and District Magistrate,
Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon'ble
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as the direction issued by this Tribunal in

ain stayed as ordered by Hon 'ble Supreme
lid CTO from UPPCB are also allowed to
assed on receipt of orders from

Supreme Court of India, are entitled to operate
paragraph 13 of order dated 03.07.2023 shall rem
Court of India. Other stone crushers who are having va
operate. Further orders regarding the stone crushers will be p

Hon 'ble Supreme Court of India.....
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..... J0. The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding
obtaining of consent from UUPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Commiltee before this Tribunal with copy 1o
UPPCB and District Magisirate, Mirzapur by e-mail on or before 30.11.2023

Member Secretary,
archable PDF/OCR Supported PDF.

at judicialngt@gov.in preferably in the form of se

/1. The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at

compliance by
archable PDF/OCR Supported PDF and not in

judicial-ngl@gov.in preferably in the form of se
the form of Image PDF".

....... 14 In view of the fact that all the mining Jease holders have obtained CTO from
sume and continue With mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,
Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon ble
O
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UPPCB, the mining lease holders are allowed to re
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urt of India, are entitled to operate as the direction issued by this Tribunal jy,

Supreme Co
paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon'ble Supreme

Court of India. Other stone crushers who are having valid CTO from UPPCB are also allowed (o
operate. Further orders regarding the stone crushers will he passed on receipt of orders from

Hon 'ble Supreme Court of India.....
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_]0. The mining lease holders are directed to file their response regarding compliance with

EC/consent conditions including CSR/CER activities and recommendations made by the Joint

rietors of stone crushers are also directed to file their response regarding
h consent conditions including CSR/CER

mittee before this Tribunal with copy to

Committee. The prop
obtaining of consent from UPPCB and compliance wit

activities and recommendations made by the Joint Com
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.1 1.2023

at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11.  The UPPCB and District Magistrate, Mirzapur are directed to file report verifying suct
compliance by the mining lease holders and stone crushers on or before 31.1 2.2023 by e-mail a
Jjudicial-ngi@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not i

the form of Image PDF.

14, In view of the fact that all the mining lease holders have obtained CTO fro
UPPCB, the mining lease holders are allowed to resume and continue with mining activitie
However, further orders in this regard will also be passed by this Tribunal on filing of complian
responses by the mining lease holders and verification report by UPPCB and District Magistra

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon 'l
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Supreme Court of India, are cnm!e] %Zopem!e as the direction issued by this Tribunal

13 of order dated 03.07.2023 shall remain stayed as ordered by Hon’ble .S‘up:cr:
» stone crushers who are having valid CTO from UPPCB are also allowed to
fing the stone crushers will be passed on receipt of orders from

paragraph
Court of India. Othe

operate. 1 urther orders 1egart

Hon 'ble Supreme Court of India.....
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..... 10.  The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding
obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Commitlee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11.  The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such

compliance by the mining lease holders and stone crushers on or before 31. 12.2023 by e-mail at

judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in

the form of Image PDI".

....... 14. In view of the fact that all the mining lease holders have obtained CTO from
with mining activilies.

UPPCB, the mining lease holders are allowed to resume and continue
of compliance

However, further orders in this regard will also be passed by this Tribunal on filing
responses by the mining lease holders and verification report by UPPCB and District Magistrate,

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon'ble

M ...... 2
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Supreme Court of India, are entitled 1o operate as the direction issued by this Tribung in
paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon'ble Suprep,
Court of India. Other stone crushers who are having valid CTO from UPPCB are also allowed ¢, '

operate. Further orders regarding the stone crushers will be passed on receipt of orders from '

Honble Supreme Cowrt of India.....
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10, The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding

nsent conditions including CSR/CER

obtaining of consent from UPPCB and compliance with co
the Joint Committee before this Tribunal with copy 1o

_mail on or before 30.11.2023
Supported PDF.

activities and recommendations made by
Member Secretary, UPPCB and District Magistrate, Mirzapur bye

at judicialngt@gov.in preferably in the form of searchable PDF/OCR

Mirzapur are directed to file report verifying such

/1. The UPPCB and District Magistrate,
2023 by e-mail at

rs and stone crushers on or before 31.12.

compliance by the mining lease holde.
searchable PDF/OCR Supported PDF and not in

judicial-ngt@gov.in preferably in the form of
the form of Image PDF.

14, In view of the fact that all the mining lease holders have obtained CTO from

T v 5 ¥ f 3 . o sy
UPPCB, the mining lease holders are allowed to resume and continue with mining activities.

ward will also be passed by this Tribunal on filing of compliance

However, further orders in this reg
responses by the mining lease holders and verification report by UPPCB and District Magistrate,
¢ Hon'ble

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before th
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2
Supreme Court of India, are entitled to operate as the direction issued by this Tribunal in
paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon’ble Supreme

Court of India. Other stone crushers who are having valid CTO from UPPCB are also allowed to
operate. Further orders regarding the stone crushers will be passed on receip! of orders from '\
Hon 'ble Supreme Court of India.....
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.. 10.  The mining lease holders are directed to file their response regarding compliance with

EC/consent conditions including CSR/CER activities and recommendations made by the Joint

Committee. The proprietors of stone crushers are also directed 10 file their response regarding
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obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11. 2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11.  The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at

Jjudicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

....... 14.  In view of the fact that all the mining lease holders have obtained CTO from
UPPCB, the mining lease holders are allowed to resume and continue with mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon 'ble

M ......
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rate as the direction issued by this Tribunal in
13 of order dated 03.07.2023 shall remain stayed as ordered by Hon'ble Supreme
¢ crushers who are having valid CTO from UPPCB are also allowed to
crushers will be passed on receipt of orders from

Supreme Court of India, are entitled to ope

paragraph
Court of India. Other ston

operate. I wrther orders regarding the stone

Hon''ble Supreme Court of Indid....
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....... 14, In view of the fact that all the mining Jease holders have obtained CTO from

UPPCB, the mining lease holders are allowed to resume and continue with mining activities.

However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,
Mirzapur, The stone crushers, who are the appellants in the civil appeals filed before the Hon ‘ble
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_]0. The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding
obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

1. The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

....... 14 In view of the fact that all the mining Jease holders have obtained CTO from
UPPCB, the mining lease holders are allowed to resume and continue with mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon'ble
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. 10.  The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding
obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11 2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11 The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

....... 14, In view of the fact that all the mining lease holders have obtained CTO from
UPPCB, the mining lease holders are allowed to resume and continue with mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon'ble
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Supreme Court of India, are entitled to operate as the direction issued by this Tribunal ip
paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon'ble Supreme
Court of India. Other stone crushers who are having valid CTO from UPPCB are also allowed to

operate. Further orders regarding the stone crushers will be passed on receipt of orders from
Hon'ble Supreme Court of India.....
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..... 10.  The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint

Committee. The proprietors of stone crushers are also directed to file their response regarding

obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngi@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11. The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such

compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at
Jjudicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

In view of the fact that all the mining lease holders have obtained CTO from

UPPCB, the mining lease holders are allowed to resume and continue with mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon'ble
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..... 10.  The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Commitiee. The proprietors of stone crushers are also directed to file their response regarding
obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11. The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

....... 14 In view of the fact that all the mining lease holders have obtained CTO from
UPPCB, the mining lease holders are allowed to resume and continue with mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,
Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon ble
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.. 10. The mining lease holders are directed 1o file their response regarding compliance with

EC/consent conditions including CSR/CER activities and recommendations made by the Joint

Committee. The proprietors of stone crushers are also directed to file their response regarding
CB and compliance with consent conditions including CSR/CER

obtaining of consent from UPP
before this Tribunal with copy to

activities and recommendations made by the Joint Committee
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023

at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11.  The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
holders and stone crushers on or before 31.12.2023 by e-mail at

compliance by the mining lease
searchable PDF/OCR Supported PDF and not in

Jjudicial-ngt@gov.in preferably in the form of
the form of Image PDF.
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v 10, The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding

obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to

Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11.  The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at
Judicial-ngi@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in

the form of Image PDF.

....... 4. In view of the fact that all the mining lease holders have obtained CTO from
UPPCB, the mining lease holders are allowed to resume and continue with mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon ' ble

M ...... 2
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Supreme Court of India, are entitled to operate as the direction issued by this Tribunal in

paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon'ble Supreme
Court of India. Other stone crushers who are having valid CTO from UPPCB are also allowed to

operate. Further orders regarding the stone crushers will be passed on receipt of orders from

Hon 'ble Supreme Court of India.....
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at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11.  The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
holders and stone crushers on or before 3 1.12.2023 by e-mail at

compliance by the mining lease
PDF/OCR Supported PDF and not in

judicial-ngt@gov.in preferably in the form of searchable
the form of Image PDF.
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However, further orders in this regard will also be passed by this Tribunal on
responses by the mining lease holders and verification report by UPPCB and District Magistrate,

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon ble
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. 10.  The mining lease holders are directed to file their response regarding compliance with

EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed lo file their response regarding

fesiis 63 /1 /2023
\

obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to

Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11, The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining lease holders and stone crushers on or before 3 1.12.2023 by e-mail at

judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in

the form of Image PDF.
In view of the fact that all the mining lease holders have obtained CTO from

UPPCB, the mining lease holders are allowed to resume and continue with mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,
Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon ‘ble
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Supreme Court of India, are entitled to operate as the direction issued by this Tribunal in

paragraph 13 of order dated 03.07.2023 shali remain stayed as ordered by Hon'ble Supreme

Court of India. Other stone crushers who are having valid CTO from UPPCB are also allowed 1o

perate. Further orders regarding the stone crushers will be passed on receipt of orders from
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..... 10.  The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding
obtaining of consent from UPPCB and compliance with consent conditions including CSR'CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11.  The UPPCB and District Magistrate, Mirzapur are directed to file report verifving such
compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at
Jjudicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

....... 14.  In view of the fact that all the mining lease holders have obtained CTO from
UPPCB, the mining lease holders are allowed to resume and continue with mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,
Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon'ble
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Supreme Court of India, are entitled to ufmmre as the direction issued by this Tribunal in
paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon'ble Supreme
Court of India. Other stone crushers who are having valid CTO from UPPCB are also allowed to
operate. Further orders regarding the stone crushers will be passed on receipt of orders from |
Hon'ble Supreme Court of India.....
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..... 10.  The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding
obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11.  The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at

judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in

the form of Image PDF.

....... 14, In view of the fact that all the mining lease holders have obtained CTO from

UPPCB, the mining lease holders are allowed to resume and continue with mining activities.

However, further orders in this regard will also be passed by this Tribunal on filing of compliance

responses by the mining lease holders and verification report by UPPCB and District Magistrate,

Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon'ble
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..... 10.  The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding

obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
the Joint Committee before this Tribunal with copy to

-mail on or before 30.11.2023

activities and recommendations made by

Member Secretary, UPPCB and District Magistrate, Mirzapur by e

at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

11.  The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining lease holders and stone crushers on or before 31.1 2.2023 by e-mail at
Jjudicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.
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holders are allowed to resume and continue with mining activities.
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10, The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding
obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy 10
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.
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11. The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining Jease holders and stone crushers on or before 31.12.2023 by e-mail at

Jjudicial-ngl@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
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the form of Image PDF.

....... 14 In view of the fact that all the mining lease holders have obtained CTO from
UPPCB, the mining lease holders are allowed to resume and continue with mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,

Mirzapur. The stone crushers, who are the appellants in the civil appeals fi led before the Hon'ble
e e 2

(¥ Scanned with OKEN Scanner



o

?59 this Tribunal in
' itled rate as the direction issued by A% Bt
India, are entitled to ope 4 as ordered by Hon'ble Supr

03.07.2023 shall remain Staye m UPPCB are also allowed to

hers who are having valid CTO fro of orders from
rs will be passe

Supreme Court of
pamgraph 13 of order dated
Court of India. Other stone crus
operate. Further orders regarding the stone crushe

Hon 'ble Supreme Court of India..... ) Y
QEEWWWW#WHOWW?)@F WW:;’;WFIZ’Z
7 AT 2206.2023 JGT [T T & ﬁwaﬁ%‘wﬁ?ﬁ?ﬂ:";fﬁi; e A
o SR & gReTa Ao W gRa AR . o 1
- qey ¥ e
521,/2022 # i 17.10.2023 o uRa ey @ e 3T

Ed
o o & 5 w0 SRR
Wﬁ—&zﬁwﬂm
& @ @/ TRaeT B FFAR mqwmgﬁf@aﬁaﬁ,mﬁ

a0 SN P WHET WeAII sy R A B o | ,Q/
(P

@ @ qgiaP | i n

Tﬁmﬁeﬁ;_ﬁmﬁr@aaﬁwﬁm 3 3

qﬁaw@aﬁﬁw,aouow.ml

FHATT (G*I%ﬁ:m)

d on receipt

EEE
3

4
%
%

PRy T B ¥ A T I

(¥ Scanned with OKEN Scanner



o 1960

prafery ey, XSG |

(@frar orT)
THib (292 / THOTHORI0—-30 / WST / 202324

fyg: w0 U BRa Af@R, ¢ fReeh &N 30Y0 Wo 621/2022 WU
I S0W0 XS A A F R 17.10.2023 Y WRG SRY @ AU B

fesis a2 /1y /2023

e |
s e g3 st /g
frarft am AR,
dedlel gaR, WFg HROIYR |

AUS Yy F SIE-HROTR @ qelie-gAR Rem am-wegR @ SRSl
GE—170 ¥ THAT 300 THS &F ¥ SU@e SUERN AR wer dvewH (fed/

deeR /afe) &1 @A TSl faAid 31122021 ¥ 30.122031 6 10 ¢ P Al &g
maﬁﬁlquaHMﬁmomgﬁaaﬁmﬁs‘ﬁﬁﬁmaﬁm
H0 521/2022 WU a9 SwR FAW 9 9 3 A e 27.042023 1 TiRa

ST B FTer § @ /aRaE P g T g |
70 U gRa aif@Rer, ¢ feeell ERT S 3M0T0 wHO 521,/2022 T
maouomasmﬁﬁﬂw17.10.2ozsaﬁmﬁaanﬁsra%zﬁrd$r?rafwﬁﬂm%:—

..... 10.  The mining lease holders are directed 10 file their response regarding compliance with

EC/consent conditions including CSR/CER activities and recommendations made by the Joint
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obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER

activities and recommendations made by the Joint Committee before this Tribunal with copy to

Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
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..... 10.  The mining lease holders are directed to file their response regarding compliance with
EC/consent conditions including CSR/CER activities and recommendations made by the Joint
Committee. The proprietors of stone crushers are also directed to file their response regarding
obtaining of consent from UPPCB and compliance with consent conditions including CSR/CER
activities and recommendations made by the Joint Committee before this Tribunal with copy to
Member Secretary, UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF.

1. The UPPCB and District Magistrate, Mirzapur are directed to file report verifying such
compliance by the mining lease holders and stone crushers on or before 31.12.2023 by e-mail at

judicial-ngi@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

14 In view of the fact that all the mining lease holders have obtained CTO from

UPPCB, the mining lease holders are allowed to resume and continue with mining activities.
However, further orders in this regard will also be passed by this Tribunal on filing of compliance
responses by the mining lease holders and verification report by UPPCB and District Magistrate,
Mirzapur. The stone crushers, who are the appellants in the civil appeals filed before the Hon ble
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Supreme Court of India. are entitled 1o operate as the direction issued by this Tribunal in

paragraph 13 of order dated 03.07.2023 shall remain stayed as ordered by Hon’ble Supreme
Court of India. Other stone crushers who are having valid CTO from UJPPCB are also allowed to

operate. Further orders regarding the stone crushers will be passed on receipt of orders from

Hon 'ble Supreme Court of India.....
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...... 14. Tn view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, fi urther orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the [Hon’ble Supreme Court of India, are entitled to
operate as the direction issucd by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stonc crushers who arc having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be

passed on receipt of orders from Hon'ble Supreme Court of India.”
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holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
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passed on receipt of orders from IHon’ble Supreme Court of India.”
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mining lease holders are allowed to resume and continue with mining activities. However, further orders in
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holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be

passed on receipt of orders from Hon’ble Supreme Court of India."
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayved as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be

passed on receipt of orders from Hon’ble Supreme Court of India."
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14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
passed on receipt of orders from Hon’ble Supreme Court of India."
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..... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon'ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be

passed on receipt of orders from Hon’ble Supreme Court of India.”
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14, In view of the fact that all the mining lease holders have ol?taincd CTO from UPPCB.' tl}e
mining lease holders are allowed to resume and continue with mining activities. However, Furtln;:r.ordf;ls in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone t}rusllErS; “."'0 are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 sl}all
remain staved as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
passed on receipt of orders from ITon’ble Supreme Court of India."
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the

mining lease holders are allowed to resume and continue with mining activities. However, furthtj:r _ordcrs in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, arc entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be

passed on receipt of orders from Hon’ble Supreme Court of India."
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14 In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be

passed on receipt of orders from Hon’ble Supreme Court of India."
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14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
ith mining activities. However, further orders in

mining lease holders are allowed to resume and continue W
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon'ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon'ble Supreme Court of India. Other stone erushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
passed on receipt of orders from Hon'ble Supreme Court of India.”
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the

mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by U PPCB and District Magistrate, Mirzapur. The stone crushers, who are
in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
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AES SHRIKRISHNA STONE CRUSHER,
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14, In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCRB and District Magistrate, Mirzapur. The stone erushers, who are
the appellants in the civil appeals filed before the Hon'ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon'ble Supreme Court of India. Other stone erushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be

passed on receipt of orders from Hon'ble Supreme Court of India.”
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be

passed on receipt of orders from Hon'ble Supreme Court of India."
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...... 14, In view of the act that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activitics. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verilication report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon'ble Supreme Court of India, are entitled to
operate as the divection issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
wssed on receipt of orders from Hon'ble Supreme Court of India." |
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14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be

passed on receipt of orders from Hon’ble Supreme Court of India."
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M/S GANGA SAGAR SINGH (STONE CRUSHER),
BHAGAUTI DEI, CHUNAR,

MIRZAPUR.
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate, Further orders regarding the stone crushers will be
passed on receipt of orders from Hon’ble Supreme Court of [ndia.”
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
passed on receipt of orders from Hon’ble Supreme Court of India."
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the dircction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
passed on receipt of orders from Hon’ble Supreme Court of India.”
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(FORMELY P.B.R. INFRATECH PRIVATE LTD., (STONE CRUSHER UNIT-03),

VILL.-SONPUR, TEH.-CHUNAR,
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain staved as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
passed on receipt of orders from Hon'ble Supreme Court of India.”
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
passed on receipt of orders from Hon’ble Supreme Court of India."

I W0 WdTed <TaTed, T2 el BRI & WeH B oY @ $oawd A0 YF0SHod0 RT JHI070
HE—521 /2022 TFUIT= a9 Sk Y Wod @ 3 H wIRG ey fA{E 17.102023 & Srgarer A
A B U BT 25.01.2023 ERT W (S @ Fred fhar Smar & 9 @A gE @ g 4 ¥
e weafy (Fodlosno) wa g @ Rerfar # warer @ argAfa € @ 81

A

& qafaRyr JfeeEn, (ga—2)

yRfef: frfaRad @ @l v@ smavas el wg Al
1. Rienfarerd, AR |

2. aRw gform e, HRSYR |
3. &g o Sovo wgwYr FEEE are, [E |

T qafaeer e, (ga—2)

A 128, vy @os, ARl TR, Third Party T.C.-12 V, Vibhuti Khand, Gomti Nagar,
AT - 226010 Lucknow - 226 010

I e L 0522-2720828, 2720831 Phone : 0522-2720828, 2720831

I -5 : 0522-2720764, 2720676 Fax :0522-2720764, 2720676
{38 . info@uppcb.in E-mail  :info@uppcb.in
Ja¥TSE ¢ www.uppcb.com Website :www.uppch.com

G Scanned with OKEN Scanner



i 1986 :
= SR EC R R M|
BT UTTAR PRADESH POLLUTION CONTROL BOARD
Faof Tl ey O] R,
. 2 o ?7
Ref. T%/gﬂ?g/ /W/é”)‘/ /\/&7__5}/2’3 Date /,,_(——Z
a3 yoftad

M/S MAA SHITLA STONE (STONE CRUSHER UNIT),
VILLAGE-SONPUR, PARGANA-BHAGWAT, TEHSIL-CHUNAR,
MIRZAPUR.

fwa—an Wy eRa afdevo, w¢ el R alogo HEa—521 /2022 WA M I@R W€ I
T 37 # faTid 17.10.2023 B WIRG ARY B AU D THEH H |

HEIgy,

T 91 Gy @ 9A fdid 25072023 B Wed U R BT I Y| S UF BRI HIO
sy wRa afraRen, 7 Rl grr wRa alloto WREm-521 /2022 WU A SwR W_¥ WA 9
a0 ¥ faAid 03.07.2023 & SUTe § MU T BIR FBIE W wATer / Seared Hrd Bl (A e
@ 4% W WH &g e o) &3 1 9

w0 Wy wRa Aifirewer, ¥ Reeh g7 WiRe slovo ¥Ed1—521 /2022 AU a1 S&R Fad
ST T I N RE 17.10.2023 T G amwr wike A R @ | wika sy @ g 3w fread e

...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone erushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
passed on receipt of orders from Hon’ble Supreme Court of India."
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to

as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall

operate
are having

remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be

passed on receipt of orders from Hon’ble Supreme Court of India."
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
passed on reeeipt of orders from Hon’ble Supreme Court of India.”
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...... 14. In view of the fact that all the mining lease holders have obtained CTO from UPPCB, the r
mining lease holders are allowed to resume and continue with mining activities. However, further orders in
this regard will also be passed by this Tribunal on filing of compliance responses by the mining lease
holders and verification report by UPPCB and District Magistrate, Mirzapur. The stone crushers, who are
the appellants in the civil appeals filed before the Hon’ble Supreme Court of India, are entitled to
operate as the direction issued by this Tribunal in paragraph 13 of order dated 03.07.2023 shall
remain stayed as ordered by Hon’ble Supreme Court of India. Other stone crushers who are having
valid CTO from UPPCB are also allowed to operate. Further orders regarding the stone crushers will be
passed on receipt of orders from Hon’ble Supreme Court of India.”
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